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ORDER

" 'Mr G.. Sarma, learned Addl. C.G.S.C.,

for the respondents.

The applicafion has been purportedly

filed by 67 applicants claiming House Rent

Allowance. However, it is noticed that both
the main O.A. and the application under Rule

~4(5)(a) of the Central Administrative Tribunal
" (Procedure) Rules 1987 are defective as there

- are .no signatures against the names of a number

of applicants. In the main application 9 applicants

 have not _s'igﬁed. In the petition under Rule

4(5)(a) of the Central Administrative Tribunal
(lsrocedure) Rules 1987 only 36 applicants
out of 67 have signed. Learned counsel for
the abpl_icants, Mr D.K. Biswas, submits to
allow him to withdraw the application with
"l'ibe"rty to file fresh appllication without prejudice

to the 'contentio_ns in this application. Prayer

-

The ~application is disposed of on

withdrawal.

Meniber

ORIGINAL APELN.NO, 45/96  OF 1995 - f
TRANSFER APPLN.NO. "
CONT EMFT  APFPLN.NO.
 REVIEW APPIN. NO.

MISC. PETN. NO.

'
S

20 000400900 0000008000 00000000000 0es00000, |

©05 060000000000 000000008000000000000000¢

"t




\w//

ot
RN e

81,

Tolpura -

GG T b mi .
Gantrsl Aﬂzmﬁfsefa:hm '_’.":"»‘gu;;;}}.
Hous QE“ T ALL. T AP u/);i“".&’mﬁm%& "

.y guAR1gee W

GUWAHATI BENCH

Case No : 0.A. 4f:;..o£'1996.

Shri

Shri
Shri

shri

Shri

shri
Shri

Shri
Shr;

Shri

shri
shrd
Shri

shri

‘sShri

Shri
.sﬁri“

Shri
Shri
Shri
Shri
Shri
Shri

"HRA
1. shri Nanda Kishore Thakur. 2;
‘ o Mazdur. - e
3. shri Rambilas Yadav, Mate. 4.
S« shri George Mathai, - 6o
OI( O’II.
7. shri Hhabanalda Das, 8
S AQ-II
‘9, shri Ratan Deb,D/Man-II. 10,
11, shri Puran, Mate., 12,
13, Shri M.C Chakraborty, . .14,
P/Fitter, H.S.-II. R
‘1§;mmiamnmnmkm 16,
‘ Carpénter.. '
17. shri Rama Krishna Harizan, 18,
' ...‘.du.,“an‘ . . , Mate’
19.'Shri Bikram Yadav, Mate, 20,
21, shri Mohan Bhuiya, FGM(SK). 22,
" "23.Shri xpck Nair, FGM (sK). 24,
25. shri Khush Bahadur Sonar, . 26,
' : Mate. ‘
27 . Shri Rashik Ch. Paul, - . 88,
. Elect. SOK. : ‘
29, shri M.k, Chowdhury, 30,
Elec, S.K.
" 31. shri Pradip Kalita, Dhowk.,. 32.
33;iShr; Rama Kanta Horizon, 345
Mazdur,
35+ Shri Arjun Kr, Roy, ‘' 36.
supdt. B/R-1. :
37. Shri v, Margabandhu,Mate, - 38,
39, shri Cc. Mani, FGM. | 40,
shri pDhanai Yadav, V/Man. 42,
43, Shri Jamal Uddin,Elec. S.Ke. 440
45, shri

Sirajuddin, FGM 46.

suréndra Ch, sukla Baidya.

Carpenter. '
prabhu Dayal, Carpenter.

Prabal Yoyti Deb,
Supvr. B/s-II.

S.P. Kabiraj,

Suren Ch. Bora, F/Printer.

D.K. Singha, L.D.C.

Subash Ch, Deb.

Satyendra sukla Baidga.
Mason.-

Ashok Kr. Balmiki,
' /Wala. TRV

Ayoy Dutta, Dlec, H, s.-I
N Nateshan, FGM (SK)
Hariprasad Pradhan, Mate

Ashok Kr. Dey,
FGM, SK, -

Sankar Pdrakaydstha,
Mate,

H.M. Nago
Elec. HoSo-IIo

pQCQ SUkla Das‘ FoGoMo

Sudip sutradhar,
F.G.M,

B.C. Roy,

-~ —
a

Pradyuana Dr., Dutta,
Supdt. B/R-I,
Chat:urgan\!-tazam, Elec. s

Benu Tanti, Mazdur.

L4

.K.

Ali Muddin, P/Fitter-sK.

Sibendra Nath Chaki,
Supdt. BR-II,

" Contd.....,.p/2.
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47, shri Dharanidhar Das. LDC. 48, Shri Suresh’Ch, Roy, Mason.

490 Shri Dipak Ranjan DaSO ; 50, Shri S.M.S.:NaQV1, A.E.'B/R.
. S Elec. SKO . : ’ .
51, Sl_)ri Nitish Ranjam Kar, 52, Shri Nripendra Ch, Paul, -
A.E. B /Ro . Elec., S.XK.
53, Shri T.K. Bhattachar jee, 4, Shri A.K. Nandy, SK=I's /' et
IJOD.CQ . ’ )
55 ShrlMSujlt Kr. Banar jee, 56+ Shri S.P. Jain,
Supvr. B/%-II.
2. 57. Shri Dilip Kr. Saha, 58. shri swapan Choudhury,
SR Se A.-I. . Supdt. B/R-I.
.59, Shri Radhaballab Debnath, 60, Shri A.K. Mitra,
Supdt., E/M-I. ' SK.=I,
e _Bls Shri M.C. Das, A.E. B/R. . . 62 Shri.Kanulal Sukladas,
BN office, Supdt.
63, shri s.x'."*caﬁgopaaws; " 64. shri N.DePoW, -
: AJLE. /Ro . ‘ flf‘iCG Supdt,

65. Shri-AL. Guha, B/R Gr.-II 66. Shri Supratish..Sarkar,

/////// v
! .

' posteel 1n the Office of the Garison. Engineer(P),
872 EWS, c/b 99—A.P.0.

67, Shri B.K. Dutta.

1........'Petitioner80

o - VERSUS = -
*' U S Lo Unio'n',"of...Inélia,': represented by the ’Seéfet,aryr"
? ' Ministry ef Defence, Govt, of India, New Delhi,
| " Garison Engineer(P), 872, Engimeering Works 99 A.P.O.

b

o...o...o"RespOndeﬁtSo

;o

PARTICULARS OF THE RESPONDENTS.

Secretary to the Govt. of Imdia, Ministry of DEFENCE
in control of Respondent No.2 and its establishment.

26 + Garison Engineer, 872 Engineering Works sec. 99 AP O,
' Head of the Office and establishment im which the
Applicalts are/were posted. ‘

—— A Contd......P/3o
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. PARTICULARS OF ORDERS AGAINST.WHICH THE =~ = "~
APPLICATION IS _MADE. |

/

The applicatiem is directed agaimst theé non-imple-
.mentation of the Governmment of India, Ministry of Finance
(Department of expenditure) O.M. NO .20014/10/86-E-IV dated,
123-09-1986 and. denial of .- 2% ol < allewance by the .
Respondents even after . the judgement and Oxder. of _this. ...
Hom'ble Tribumal im o.a.......‘?....../eso passed on 29-03-94
and implemented by the Respondent No.l in respect of 149
Applicants similarly situated as the Applicants here.

oy SpTrmATTeS v

URISDICTION OF THE TRIBUNAL

VB! Applicants are civiliau Deéende dmployees
posted in same Field area now declared 'Modified Field area"
from various dates between 1984-1994., The Applicant declare

. that the subject'mat;er of the application and the redressal
'prayed for are withim the jurisdiction of this Hon'ble

Tribunal, The Applicants declare that the application is
within the prescribed limitation.

FACTS _OF _THE cass

1. . . All these Applicants joihed.Shri Mrinal Kanti Das-w»vt
in a joint application before this Hon'lkle Tribunal which

‘was registered as O.A..§??3.0£ 1§28~aad was finally disposed’

of by Order dated, 11-01-1596. As the joint Petition suffered

. from procedural infirmity and irregularity this applicatiom

R o

in proper form is being filed under the leave of this Hom'ble

\ ) .
gt PR A

.Tribunal. o . o SERRE ARV L

.,
\\

2e "All the Applicents here are civiliam defence
empleyees working im various posts described in details im
the list of names annexed. They are all posted in the esta-
blishment of Respondent No.2 with effect from differeamt dates

after 1984.

N 3. L That the ‘allowance i.e, House Rent Allowaace

admissable to all Central Government employaes similarly

i

e

ContQeeeees op/40
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situated by virtue of Ministry of Defence Office Memo
N0.4919)85/D(Civ=1) dated, 11-01-1984. |

4. The 4th Pay COmmission/recommended House Rent
allowance irreSpective of any other consideration in

' . different range according to the classification of the

T 1Jp1ace. On the basis of the recommendation of the Pay

' Commission sanctiom of House Remt allowance was made by

the Government of India, Ministry of Finance (Department

of expenditure) O.M. No.11013/2/1986-E.1I1(B) dated,25-09«: .- ..
1986, ALl the Applicants here, though posted in fleld |
ires are entitled to House Rent Allowance im terms of

the aforesaid office Memo dated,25-09-1986. The Applicants
here thus challenge only the unlswful and arbitrary denial
of the allowance. ;

'S¢ The Applicants are all entitled to the allowance
from such dates on which Applicants were individually

) posted t& “the establishment of Respondent No.3. The Appli- " -

‘cats thus challenge the mon-implementation of the allowance
to which they are lawfully entitled.

6 . As many as 149 Applicants posted in the same

-_establishnent of G.E.(P) 892 EWS, at Agartala (Tripura)

£iled application before this Hom'ble Tritunal challenging
the denial/non-implementation of the §%ff7??fiﬁ%??f....
allowance. This Hon'ble Tribunal after hearing all the -
parties passed its fimal verdict on 29-03-1994 in O.A..../89
directing the Respondents to pay all arrears accrued te
.each individual Applicant with reference to the date of
posting and the rate admissable, The' said‘oﬂdeﬁwof ‘this
Hon'ble Tribunal was confirmed in review application.fr..{f
1995 and as such the Order of this Tribunal has already
beer implemented im respect of all those 149 Applicants

who are similarly situated as the present Applicants are.

Contd.o oo QP/SO
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- Te The Applicants expected that the allowance would

oy

“be uniformly applied in the case of all similarly situated
employees on the. decision of this Hon‘ble Tribunal. But
the Order of this Hom'ble Tribunal nat having been imple-
mented beyoend the 149 employees, the present petitioners
alongwith others. served a Notice- demanding 1u.st1ce throudgh
ttheir Counsel and despatched registered post on 19-04-1995." '
“No response having been received the Applicants f£iled the '
joint applicati®n with shri mrinal Kanti Das(0 A% 7,/ 1995)
-and that joined the Petitiom being procedurally defective
.the present application is filed in prOper forme

, .
e ,,:‘. T
vl g

Y . DR
§ 1 1

‘37\\ : That the decision and the verdict passed by this

Hom'ble Tribunal on 11-01-19% ia 0.AJ/77/..1996 would be
applicable in the case of the present Appltoants, all

T Y . ‘paing similarly situated and having commomr cause of actien

ETI N

R e

. 1.'

. and identical relief ‘sought for,

RELIEF SOUGHT

(i)”” ~fhé judgement and order of this Hon'ble Tribunal

' in O.A.$7}7(.1989 and in O.A.f??i/1995 passed on 29-03—94 ’
and 11-01-1996 respectively to be made applicable in the
case of ‘the present Applicants.

(11) " 'This ‘Hon'ble Trihunal would also kindly pass

' ‘orders as to cost of this proceeding and such. compensation
- for denying and delaying the payment of the ‘allowance to
which the Applicants are lawfully entitled. .

AR AN R PP )

THE DOCUMENTS _ANNEXED

3 o . : L .
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" WE  $he undrsigned posted in the establishment of Respondent-3
at Agertsle,Tripura,do horeby verify the contents of the appli-

Verification

. cation above,uhich are irue to our knowledge, and we have not

: suppres'se'd any materiel facts, /WH
1 Nando Lishon IM&U 21, orlcrom S/2duV - |

éwr_mb/m Ch ‘SW e . /—\._%Cij’ D M&w
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Ver ification

WE  the - uhdxeignad posted in the establishment of Respondent=3.
at Pgaxtala,Trlpura do horeby verify the contents of the appli-
. cation above,uhlch are irue to our knoulodgc, and ue have not %

-suppressed any material fauts.

v & Mo —  CO AKM[
. Chm‘“ﬁymp Hepom W i

@ e Aag
s Dhonae Vedad —~ iﬁ%’”"g KL Quldle 0@01/6’

4 Benu Tomte — @EN‘-’ @gk ég?ﬁaﬁe/a{%&

5. Jdoamaf L&é)c}n\m(ﬁaw 'N D QM

Aum \/LBW\ — M ’ A Q. QL\LLLD | ’
2 LLQ% in — 5‘
= vy ’%’”

0. Sk DL oﬁm B2 9,

1. Stnesh Ch @ %M’
1. St hrealti Sonksn S M
12, D"[o&)d?ogﬂ\ﬂ ,@M, 0@@%', |

We AR KA M/&a 34,
15. N.C /OCL&&L—— %zs.
16, /IQ%\\D\M&W@;& M6, :
17, Ak Nawy /E}'J/ 37

i é,Q W %39‘ , : -\ )
- . | |
{ o .
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9.

11,

13.

15,

17.

19“

21,

23.

2{0

27

39.

31,
23,

35.

37,

39,
41,
43.
45.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH = = ==

Case No ¢ 0.A. veseesOf 1996,

-shii Nanda Kishore Thakur.
' Mazdur. -

shri Rambilas Yadav, Mate,

shri George Mathai,
S.K.-1I,

shri Bhabamarda Das,
Svo"II

shri Ratan Deb,D/Man-I1.

Shri Purar, Mate. '

shri M.C. Chakraborty,
P/Fittqr, HeSe~11,

shri Ram Chandra,
Carpenter.

shri Rama Krishna Harizan,
' Mate.,

shri Bikram Yadav, Mate.

shri Mohan' Bhuiya, FGM(SK) .

shri KPGK Nair, FGM (SK).

shri Khush Bahadur sonar,
Mate., \

s wsdbadine b e ¢

¥

shri Rashik Ch. Paul,
. Elect, S.K.

Shri M.k. Chowdhury,
’ 'E'lec,. SOK.

shri Pradip Kalita, Dhowk.

shri Rama Kanta Horizon,
Mazdur,

shri Arjun Kr. Roy,
‘supdt« B/R-I.

shri V., Margabandhu, Mate.

shri C. Mani, FGM,

shri Dhanail Yadav, V/Man.

shri Jamal Uddin,Elec. S.K.

shri sirajuddin, FGM

Ze

4.

10,
12,

14,
l6.
18,

20,

22.

24,

26,

28,

30,

32.

34,

36.

38,.

40,
42.
44.

46.

shri

shri
shri

shri
shri
shri
sShri
Shri

shri

shri
shri
Shri
shri
shri
Shri
shri
shri

sShri

shri.

shri
shri
shri

shri

surendraCh. Sukla Baidya.
. Carpenter.
Prabhu Dayal, Carpenter.

Prabal Yoyti Deb,
Supvr. B/s-II.

So’%o Kabi.fd;j, i

Suren Ch, Bora, F/Printer.
D.K.'singﬁa; L.D.C.

Subash Ch, Deb.

Satyerdrg Sukla Baidga.
MasoR .

Ashok Kr. Balmiki,
S/Mala.

Ayoy Dutta, Dlec, H.S.-1.
N. Natesharn, PGM (SK).
Hariprasad Pradhan, Mate.

Ashok Kr. Dey,
. AFGM" SK-o . e -
Sankar Purakayastha,
Mate.

H.M. Nag.
Elec. ‘Hos e=I1,

poCo Sukla Das‘ :FoGoMo

sudip Sutradhar,
F.G.M.

B.C. ROy,

Pradyuana Dr, Dutta,
supdt. B/R-1.

éhéturgén Hazam, Elec., S.K.
benu Tantl, Mazdur.

Ali Muddin, P/Fitter-SK.

S

Sibendra Nath Chaki,
Supdt . BR-II,

Contd.oo.cvp/zo
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47, shri Dharanidhar Das. LDC. 48, shri suresh.’Ch. Roy, Mason.

~

49, shri Dipak Ranjamn Das. 50, Shri S.M.S. Naqvi, A.E.,B/R.
Elec. SK. - | !
51, Shri Nitish Ranjam Kar, 52, shri Nripendra Ch, Paul,
RN .AeE B/Ro ‘ Elec. S«K.
53. shri T.K. Bhattacharjee, 54. shri A.K. Nandy, SK-II.
. LoDaCo ’ . :
‘;~55;.$hri Sujit Kr. Banarjee, S6. shri S.P. Jain,
Supvr. B/S-II. '
$7. Shri Dilip Kr. Saha, ‘58. Shri Swapan Choudhury,
SeAe=1, Supdt..B/R-I.
59, Shri Radhaballab Debnath, 60, shri A.K. Mitra,
supdt. E/M-I.  SJKe=I.
61, shri M.C. Das, A.E. B/R. 62. shri Kanulal sukladas,
- Office Supdt. ‘
63, Shri S K. Ganngadhya, 64, shri N.D. Pow, |
A.E. B/R. ’ Office Supdt.
65: Shri AL+ Guha, BAR. Gr.-II « Shri supratish Sarkar,
" V/Mat\.

67. Shri B.K. Dutta..

All, posted in the Office of the Garison Engineer(P),
72 EWS, C/0 §9-A.P.0.

\ \/\)’:\/\Tj\‘\'h/;/ ():B 1\‘\& . eececece .- Petiﬁié‘h’e’rs. ’
(Z:;f// - VERSUS = . o

. Union of India, represented by the sécretary,
~ XJ§ - Ministry ef Defence, Govt. of India, New Delhi.
" Garison Qngineer(ﬁy,'872, Engineering Works 99 A.P.O.

tecevsree Regpordents.

PARTICULARS OF THE RESPONDENTS .

1. i Secretary to che Govt. of Iadia, Mimistry of DEFENCE
in control of Respondent No.2 and 1its establishment.

2. Garison Engimeer, 872 Engimeering Works sec. 99 A.P.O.
- | Head of the Office and establishment im which the
Applicamts are/were posted.

Contdoo s 0@ op/3e
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mssste e e AN APRY xcz%ﬂcou UNDER RULE 4(5)(a) OF THE
. CEN' -RA 'ET'S’J‘EAQ‘J:VETx B&NM. {PROCE LUR )

RUL B¢ yon E WE TO SUBMIT A JOINT
AP, c’ i‘n}g e 1 SPLIO AN x‘g HAVING COMMON
GRUGE 0¥ AND SEEKTNG BAME RELIEE.

The Petitioners above namad respuctfully beg to

state as follows ¢-.

oy [m v 4 T T T [ o b e azaabe e

e, .'lp,. ..... . That the Patitiloners .are. £iling a. joint appli-.

céﬁimn:hefoxe this Hon'ble Tribunal seeking relief on
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2, That all the Petitiondrs are civilian Defence
employees uander the same department and-posted &t the

sama statidn in the same eatablishmeht.\zlixtne Petition-

{ﬁfﬂwfi,'“ © eXrs have identical and common interest and the cause of
action is also similar in as much as the denial of the
.allowance to which the Appligants are dntitled is similar
and with effect from the same date. S -
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3. That thé-Petitioners are low=paid employezb
-and cannot af£ord to engage lawyers independently or
be &, the expensds involved in filing a seperate appli-

| cation and as such the Petitioners agreed to pray for
a permission of this Hon'ble Tribunal to submiu the-
application jointly}py the Petitioners by one application
Sﬁa‘heﬁce this applicaﬁlgn for 1gaye of this Hon'ble

, Tribﬁnal to file & single spplication jointly by all the
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mw ey ‘THit the pfesent Pétitioners were among 'the
- -es‘mnicants who' jointly ',filéd'o.'A'?.—S.().”.of 1995 ‘which -
| wag lloard at length by this Hon'kle Ttitﬂnal on 11-01-96
ab duwahat.d Benche Although the judgnnmnt was passed
the raelief was alLuwed in regpect of the lst Petitioner
shid Mrxinal Kanti Das who had slyned tha Petition, but
not in respect of other 65 uho'joined';hé\isﬁﬂPatItioner.
Fﬁ%?ﬁﬁ;ﬁ ‘;l Leave wgs however, allowed to. the Petitioners to file
proper applicatibns whdreupon this Hon'ble Tribunal
~would consider extending the benefit of thé&™judgement
K ' passed by the Hon'ble Tribunal on 11-01-1996, Hence
thia Petttion for £1L1ng a-single application jointly

S

: by all the Applicants.

It ds therefora humbly prayed that this Hon‘ble
Tribunal would consider the circumstances and allow all
the Petitioners to file é.sing]e appliCatiog jointly by

all the Pétitionara;
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fof this aot of Kindness the'Petitioner shall
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S ¥E dho undvsignad poétud in the establishment of ReSpdndent-S

Yerification

at hgertale, iripura.do horeby verify the contents of the appli-

coCation ehove wvhich gre irus to our knowledge, end we have not

suppressed gny matorizl factse
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